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MA 915/2005
OANo.259r/200J

Ptssent: Shri S.M.Alil'corrnsel tbr applicanls in MA (Origilral l'esporrdenls)
Shri Harpreet Singh couosel for respondent (Original applicanr)

IIIA 915/2005

Aller hearing the leanred counsel tlre order dafed 16-2.3005 passed iu Or\

2591/2003 is claritiecl to the extent tlat the clailrr ol'the applicaurt slrall be consideled arrtl

requisite letrial benefits would be released to hun by Respoldert No.6 and in thal event

respondeuts 2 alrd 3 nould make available the necessary t'orrnalitius and payment to

tespondettt No.6 within aperiod of three rnonths fi'oru tlre date ofreccipt ofacopy ofthic

ordar.

MA 915/2005 is accordingly disposecl ol.

Issue Dasti. t
( Shankor Raju I
Ilemler (.I)
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